CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

Petition No. 775/MP/2025

Subject :  Petition under Section 79(1)(b) and (f) of the Electricity Act,
2003 read with Regulation 65 of the Central Electricity
Regulatory Commission (Conduct of Business) Regulations,
2023 and Article 17 of the Power Purchase Agreement dated
25.11.2021 seeking increase in rate of Goods and Service Tax
(GST) on the supply of renewable energy devices and parts
along with supply of other goods and services as change in law
event and consequential approval of the costs incurred by the
Petitioner due to such change in law event.

Petitioner : TP Saurya Limited (TPSL)

Respondents . Rewa Ultra Mega Solar Limited (RUMSL) and Ors.
Date of Hearing . 14.5.2026

Coram : Shri Jishnu Barua, Chairperson

Shri Ramesh Babu V., Member
Shri Harish Dudani, Member
Shri Ravinder Singh Dhillon, Member

Parties Present : Shri S. Venkatesh, Advocate, TPSL
Shri Abhishek Nangia, Advocate, TPSL
Shri Aniket Kanhaua, Advocate, TPSL

Record of Proceedings

At the outset, the learned counsel for the Petitioner, TPSL, submitted that none of
the Respondents has either entered an appearance or filed any reply in the matter despite
notice. Accordingly, he requested that the matter be proceeded with ex parte.

2. Considering the above, the Commission decided to re-list the matter on a short
date, while making it amply clear that if the Respondents fail to file their respective replies
and/or enter an appearance before the next date of hearing, the Petition will be decided
ex parte. The Petitioner shall also serve a copy of this Record of Proceedings upon the
Respondents by e-mail and registered post.

3. The Petition will be listed for hearing on 9.6.2026

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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